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Present: Hon'ble Member (J) Shri Vijai Pratap Singh
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' Name of the Company | Parker Hannifin India Pvt. Ltd.

| Under Section 9
| IBC
‘ o ‘ Name & Designation of Authorized Appearing on behalf of Signature with
No. | Representative (IN CAPITAL " date )
| | LETTERS) 9
A . AHAKASH SHA’KMA‘ i PX e CDB’PO Yaﬂo/DM/ WME.&/W
_ 18- 71
2 AN GVedes, Len 2f '
7™ ! Aoad)
Nakalks

ORDER

Ld. IRP, Mr. Arun Kumar Gupta and the Ld. Counsels for the

Corporate Debtor are present.

Ld. IRP has filed Progress Report in the matter, which contains
the minutes of the meeting of the creditors. It appears from the
minutes of the meeting that the matter of appointment of Resolution
Professional was placed before the CoC, but the Committee proposed
to convey the decision to the IRP by e-mail after getting necessary
internal approvals. It is further recorded that necessary decision

would be recorded in the next meeting of the Committee.




It is pertinent to note that IRP was appointed by order dated
20/04/2017 and within 30 days time period, CoC was either to
appoint IRP as RP or nominate any other person as RP. But the CoC has
failed to take any decision in this regard as provided in IBC 2016. So |
hereby appoint IRP as RP and he will work as Resolution Professional
in the matter and that he will proceed in the matter in accordance with
law. He will finalise Resolution Plan at the earliest and interim report

may be filed by 29/08/2017. .
List the matter on 29/08/2017.

s/,

(Vijai Pratap Singh)
Member (J)




